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12.08 hrs.

COMMITTEE ON ABSENCE ' OR
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MINUTES

SHRI D. AMAT \Sundargarh): 1
beg to lay on the Table Minutes of
the sittings of the Committee on Ab-
sence of Members from the Sittings
of the House held on the 15th Decem-
ber, 1978.

12.8% hrs.

RE. HIJACKING OF INDIAN AIR-
LINES BOEING AIRCRAFT—Contd.

THE MINISTER OF TOURISM AND
«CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): In view of
{the demand from the members re-
{ garding the hijacking, I am prepared
10 make 3 statement. But that would
be an interim statement. Whenever
I get additional information, I will
place it before the House,

MR. SPEAKER: I have received a
Calling Attention Notice. ,I have al-

ready allowed it. It will be taken up
at 2 O’Clock.

SHRI EDUARDO FALEIRO (Mor-
mugao): My point of order is this.
Some time back, I had given notice of
a breach of privilege against the Prime
i Minister and you have been kind
enougzh 10 assure me that by today you
would be giving your ruling in the
maliter. Now il you are going to give
it, this is the proper time to do it.

MR. SPEAKER: I am not yel reudy.
It will be done tomorrow,

AV ®aT i wea (freddt a32) ¢ mem
TR, AH NG FEAE R @ mrw =0k
STET gAT & ... (s3@utw)

MR. SPEAKER: Do not record. I
bave aiready said thal I have fixed up
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this subject to be tfaken up at

2 O’Clock.
SHRI KANWAR LAL GUPTA: **

ft gwan ez et () : osaw A YEw
- & g sqEeqT §1 N faw @40 56 WC
57 % AT IST @ E | WG qIHEWT Y
frawaret & fraw 56 #1157 X PO W
sam | 9AH wWez famigmt § § WAl
iy faeaeg % wgewT g & ar wrg
EEY FTHATEY TANfq I FT &q1q @ aHar
1w e vE Y g L Afy FedAT 9 agA
& 59 4T @Y a%ar § 5 qF gand omw
forw & FT6r a & . . . (cTwE) :

MR. SPEAKER: I have listed it for
9 O’Clock. Perhaps you have not
followed it. Do not record anything
more. I have already listed it.

SHRI Y. P. SHASTRI: **

SHRI NATHU SINGH (Dausa): Sir,
I want to make a personal explanation
under rule 357.

MR. SPEAKER: Then he must send
it to me first.

o ary fag ;| wsgw W@, AT q@AR
QHATHAN ¢ AOELEH 357 | ST AR gHIAIC
Al AT fesmand sy & 4 and wgr
Ao emamrmwr a1 | SRR
wgAFHFIITIag .. (voawm)

MR. SPEAKER: The rule about per-
sonal explanation says:

“A member may, with the perrhis-
sion of the Speaker, make a personal
explanation although there is no
question before the House, but in
this case no debatable matter may
be brought forward, and no debate
shall arise.”

SHRI S. NANJESHA GOWDA
(Hassan): Sir, in Bangalore so many
people have been killed. By whom?
It is by the Congress workers and the
Congress goondas. It is their party
which- is governing there. They ip-
cited the people... (Interruptions)
So, I would request the Prime Minister

**Not recorded.
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[Shri S. Nanjesha Gowda]
who is the Home Minister, that he
should send the CRP to control the
situation. Kindly do this. Otherwise,
innocent people are beaten and public
property burnt. .. (Interruptions) I
would request the Prime Minister....

MR. SPEAKER: Don’t record.

SHRI S. NANJESHA GOWDA: **

SHRI NIRMAL CHANDRA JAIN
(Seoni): I know that the question of
the hijacking has been fixed at
2 O'Clock. I am not talking about the
hijacking business. I am referring to
the riots all over the country. Definite,
well-planned mischief has been com-
mitted by the Congress (I) workers and
I want to raise that question........
(Interruptions) I have sent a letter this
morning and I want to raise this issue
at the zero hour. Kindly look into it.
Yesterday the Janata Party Office was
raided here. At Jabalpur the shop of
a Janata Party worker has been raided
by Congress (1) goondas.

MR. SPEAKER: It is up to the Prime
Minister to make a statement.

SHRI NIRMAL CHANDRA JAIN:
One thing more. A very important
Member of Parliament... (Interrup-
tions) to those persons who have taken
to this hijacking. Action should be
taken against all those persons.

MR. SPEAKER: Shall we now go to
business?

SHRI SHYAMNANDAN MISHRA
(Begusarai): The motion on the breach
of privilege was adopted day hefore
yesterday. The warrants of arrest
against the contemners have not been
circulated among the Members. They
are in execution of the decision of the
House, and we must know in what
terms the warrants were worded, whe-
ther they are of a general nature or
whether they are with particulars, with
details. Therefore, I draw your atten-
tlon to the fact that there seems to be
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a failure on the part of the office to
circulate the warrants of arrest against
the contemners amongst the Members.
Nor is even mention of it made in the
Bulletin that was circulated by the
office,

PROF. P. G. MAVALANKAR (Gan-
dhinagar): The implementation of the
decision has not been notified in the
Bulletin.

MR. SPEAKER: My attention has
been drawn to the fact that it has been
circulated in the Bulletin. So far as
the warrant is concerned, it is not the
practice of the House to circulate it.

SHRI SHYAMNANDAN MISHRA: It
is a subject of a judicial determina-
tion, and if it is not done, who is res-
ponsible for it?

MR. SPEAKER: A general warrant
has been issued. It has never been the
practice to circulate it. We have fol-
lowed the previous practice. Nothing
more on this.

PROF. P. G. MAVALANKAR: What
the Bulletin has done is only to state
that Mrs. Gandhi ceases to be a Mem-
ber. What we have been asking is
whether a warrant was issued by the
Speaker and at what time? That has

not been notified.

[

MR. SPEAKER: I have said that.

wATt Afordw wewwwt ] @ W (dgAT) ¢
zEs fafredt & soOSe H 0F Wi 7 qR
UTHT K AT A7 A2 ¥ T WIGR | AGT AW
R NI wgAIET A wdr £
78 & W AT & fe wgAr SEd g )
SHRI K. LAKKAPPA (Tumkur):
Yesterday the hon. Prime Minister
made a categorical statement that the

House will be adjourned on the
22nd**

MR. SPEAKER: It will not go on
record. I am not allowing it.

;“Not recorded.
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SHRI K. LAKKAPPA: I have written
another letter about the prolonged de-
ilay in the statement of Mr. Charan
singh and threat to him not to make
the statement.

MR. SPEAKER: I have already in-
formed you that it is listed for to-
morrow. You do not look into the
replies. You want an opportunity to
make a statement. .

SHRI P. VENKATASUBBAIAH
, (Nandyal): 1 have also written two
letters to you.

| MR. SPEAKER: I have already called
‘ for the explanation. The expianation
has come.

SHRI P. VENKATASUBBAIAH
When can I raise it?

MR. SPEAKER: 1 will have to go
through the explanation.

SHRI SHYAMNANDAN MISHRA: I
crave your indulgence for a minute.
If you are to realise that there has
been a defective procedure adopted in
the past, should you not be pleased to
rectify it? Two questions arise in this
connection. If the warrants of arrest
are issued after a day or so, how is
the House to be assured that the action
has been taken exactly in accordance
with the decision of the House or, if
the matter is taken to the court and
it is for judicial determination, how
would the House satisfy itself that the
correct procedure was adopted and it
would not be subject to any stricture
from the court?

So, for two reasons, firstly, to assure
the hon. members that the warrants of
arrest were exactly in accordance with
the dcision of the House and, secondly,
in order to ensure that it does not be-
come a matter of judicial determina-
tion where there might be even a stric-
ture by the court, the warrants of
arrest should be circulated amongst
the members so that they can bring to
your notice whether there has been
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any defect in the warrant of arrests.
Kindly give your ruling on this point.

MR. SPEAKER: I will look into the-
matter. I cannot give a ruling on the
legal question here and now.

12.22 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEPLOYMENT oOF B.S.F. AND
C.R.P. IN BIHAR.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I call the attention
of the Minister of Home Affairs to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The reported deployment of BSF
and CRP in Bihar to control the situ-
ation created due to agitation by anti-
reservationists and the damage to
railway property, disruption of rail-
way lines and tele-communications
in the State.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI DHANIK LAL MANDAL): Sir,
the Government of Bihar requested the
Government of India for assistance to
keep the lines of communication open
and for the protection of vital railway
installations in view of the disturb-
ances caused to the free movement of
traffic on railways. Accordingly, in
addition to the Central Reserve Police:
Force that was already available with
the Bihar Government, two battalions
each of CR.P.F. and B.SF. were sent
to Bihar. The senior officers of these
forces also visited Bihar to assist the
State Police. The situation in Bihar
has shown signs of distinct improve-
ment.

SHRI HARIKESH BAHADUR: Sir,
Bihar has become almost a centre of
all kinds of violence. Yesterday only
we were discussing about Harijan
atrocities which are taking place



